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CENTRAL ADt1IUISTRA TIVE TRIB UN1>.L 

J\LLA~BAD BE tTCH, ALI...l\HABJ\0 . 

• 

Allahabad this the 26th day of March , 2004. 

contempt Petition No . 77 of 2003. 

Hon'ble Mr . Justice s .R. Singh, Vice-chairman. 
Hon • b l e t-tr . o . R. Ti"t-Ta ri, Hember- A. 

Rajesh Singh, T . No . 53/LB/O .• F.C 

(Open court) 

S/o Sri Ra j Vir S ingh Bhadauria , R/o Q . No . R/726 , 

Armapur Es t a te, J<anpur • 

•••••••••• Petitioner . 

c ounse l for t he pet.i.tioner :- sri ' 1. J< . Upaihya y 

VE RSUS -------
1 . D. K. ")Utta , 

~irector Ge ne ral of Ordnance Factorie s/ 

Chairma n, Or1na nc e Factori e s Board , 

Shaheed Khudi Ram Bo~h Road, Ca lcutta -700001 • 

• • • • • • • Re spon·ients 

ooanael for the resp~ndents :- Sri A:nit Stha l ek.ar. 

0 R D E R -------
By Hon ' b l e !1r. Just ice S . R. Singh , VC • 

This c ontempt a pplication has been instituted 'l.ofith 

the a llegat ion tha t the re s pondent has fa iled to comply 

with the direction g iven by the Tribuna l vide order da t ed 

22 .10 .2 002 pa ssed in O.A No . 819/1996 . A perusal of the 

order woul d indicate that respondent/Appellate Authority 

was d irected to consider and decide the appeal of the 

aplJlicant dated 27.06.1996 'l...t ithin a period of three months 

from the date of r e ceipt of a copy of the order . counsel for 

the respondents has pla ced before us the orde r da t ed 

13. 02 . 2004 passed by the Appellate Authority r e jecting the 

appea l of the applicant 1ated 27. 116 . 1996 . ThOUCJh the 

learn~nsel f or the \'Ia nts time to f ile the 
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same and to br ing it on recor d by mea ns of s uppl. CA but 

aft e r pe r usa l of the orde r 3ated 13 . 02 . 2004 , we no not 

conside r it necessary t J g rant any time for f i l i ng s uppl. CA 

for the reason 

correctness of 

tha t we do no t have 
A~~ 

the ~c1e by 

a ny doubt about the 

the l earned counse l for 

the respondents . He has a l s o g iven a copy of the order 

dated 13.02.2004 to l ea rne d counsel forth~ applicant 

during t he course of a r guments . In the circumstances, nothing 

ha s been l eft to be decided in the contempt applica tion. 

According l y the contempt a ppl ica tion is d i smissed . Notice 

sta nds jisc~rged . 

~~-
l1embe r- A . 

/Ana nd/ 
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